IN THE CENTRAL FOMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD,
' * ® *

0.A., 416/94, _ Dt, of Decision : 26,4.94,

A, Venkata Rao ' e Applicant,
bs

1. Union of India rep, by
its Secretary to the
Ministry of Communications,
Jancnar gnavan, ° ) )
New Oslhi - 110 001,

2, The chief General Manager,
Telecom, Doar Sanchar Bhavan,
Station Road, Nampally,
Hyderabad - 500 001,

L d 'Sbnhsr:.ﬁm_‘l_m____,,ul -_ .

4, The Telecom District Engineer,
Cngsle,

S The Sub-Divisional Officer, ‘
Telecom, Chirala = 523 155, o+ Respondents,

Counsel for the Applicant : Mr, Pé Rathaiah

| o ' Addl. CGSC.

CORAM:

THE HON®BLE SHRI A,B. GORTHI : MEMBER (ADMN..)

THE HON'*BLE SHRI T, CHANDRASEKHARA REDDY : MEMBER (aupL,)

‘el




-z

Date of order:26-4-~1994,

0.A.N0.416/94

"ORDER + %,

R --.,_.—-:"

Y As per the Hon'ble Sri A.B. Gorthi, Memoer (a) X

The claim of the applicant is for a direction to

%héﬂfggﬁeﬁdéﬁ%% to grant him temporary status and to
regularise him in a Group-D post as per his seniority
after condoning the breaks in his engagement as Casual

Mazdoor,

- 2 The applicant states that he was initially engaged

as a casual mazdoor under the SDOT, Chirala from April,
1981 to October, 1981.7 Subsequently, he was once again
engaged to work under SDOT, Chirala from August, 1991.

Eversince he continucusly worked till 31-1=1994 when his
Services were qaisengdays=d. LIS Qi d btwdssm = e e = | —om o -

year 1993.alone he worked for about 324 days. He therefore

contends that he is entitled to grant temporary status

"and subsequent regularisation.

3. Heard learned counsel for both the parties.

4, There does not seem to be-any dispute about the

engagement of the applicant atleast for the period from
August, 1991 to 31-1-1994, 1In view of this, this appli=-
cation is disposed of at the admission stage itself with

the following directions to the respondents.

(1) The respondents may examine the question
of condoning the break between October, 1981

SLAAA B ALAS A ey —_— - —_——— — = =

instructions.

(i1)  In any case, keeping in view the period of
his service from August, 1991 to January, 1994,
his name shall be entered in the Live Casual

{Labour Register.
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To

15. No order as to costs,

(T. Chandrasekhara Rad/d/) ( A.B, Gorthi )

{iii) He will be considered for reengagemant
if thare is work and in prefesrence to juniors

and Preshers.

(iv) His case Por grant of temporary status
and regularisation in a2 Group-D post shall
be considered by the respondents in accordance .

with the extant scheme/instructions. E%?x_

U e— e

v
Dated 26-4-1994 L(,____

Open Court dictation _,,_—;——1:——_"
| L Deputy R gg;l§ar(J)CC_

1. Tre Secretary to the Ministry of Communications,
llnjon of India, Dep.to Telecommunication,
| kmv Sanchar Bhavan, New Delhi-l.

2. The Chief General Manager, Telecom,
-Dodr Sanchar Bhavan, Station Road, Nampally
| Hyderabad-1. .

3, The General Manager, Telecom, Guntur,
4, Tre Telecom District Engineer, Ongole,

6. Ore copy to Mr.P.Rathaiah, Advocate, CAT.Hyd.

e Oaﬁ copy to Mr.N.,v.Raghava Reddy, Addl.CGSC.CAT.Hyd.
2. Otecopy to Library, CAT.Hvd.

9. Ore spare CoOpYe
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CHECKED B  APPROVED BY

IN THE CENIRAL ADMINISTRATIVE TRIBUNAL
MYLERABAD BENCH AT HYDERADAD

TEE HOM'ULE MR.JUSTICE Vawwe—.
VICE CHAIRMAN

/

THE HON'!BLE MR.!A.B.GORTI—EL' s MEMBER(AD)

-

‘-' AND —_ j-.
\ THE JON'BLE MR.TCCHANDRASEKIAH REDDY .
o S . MEMBER(JUDL)

Al
THE HON'BLE MR.&ZEANGARAJAN s MADM)

peteds Mo &/\-1994 B |

ek Vet h (1
H.A/ R.A./C.H{No,

(‘D.A.NO. &\\ \Q\C\b,

T'Ac:-qo- (w .p. ! ' )}

Acmitt and Interim Eﬁrections
Issued

Allowe

‘Dismigsed.

Dismijgsed as wit drawnD-

;ﬁs jssed for De ault.;
- /“
Re je¢ted/Ordered

L
: No order as to ¢
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